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 This Application has been filed by Revenue for withdrawing the 

Appeal No. E/89314/2018 in view of the litigation policy dated 

22.08.2019 issued by Government of India, Ministry of Finance, 

Department of Revenue, Central Board of Indirect Taxes & Customs. 
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Accordingly, the Application filed by the Revenue is allowed and the 

instant Appeal is dismissed as withdrawn. 

(Order pronounced in the open Court) 
 
 

 (Ajay Sharma)  
Member (Judicial) 
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